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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

L4

O.A.NO. 541 of 1993
CCBC IO

DATE OF DECISION_ 26,11.99

Mr, Ishwarlal HaribhRari Rathod Petitioner

M ® ® . j -
T &ad Ya_:]‘_nik Advocate for the Petitioner [s

Versus

Union of India and Others
Respondent

Mr, M.,S., R3O0 Advocate for the Respondent [s]

CORAM

The Hon'ble Mr. v, Radhakrishman : Mermber (A)

The Hon'ble Mr. A s, sanghavi s Member (J)

JUDGMENT

Whether Reporters of Local papers may be allowed to see the Judgment ¢

’

. To be referred to the Reporter or not ? V/
\

Whether their Lerdships wish to see the fair copy of the Judgment ¢

Whether it needs to ba circulated to other Benches of the Tribunal ?



' ceelese

Mr, Ishwarlal Haribhai Rathod,

Near Garden Factory,

Rampura Tuki, Surat, s Applicant,
(Advocate s Mr, J.J. Yagnik)

VERSUS

§ o Union of India
(Through the Joint Director
Marines, Customs Marine Headguarters,
Hotel waldoft,
2nd Floor, 16 Arthar Bunder Road,
Colaba, Mumbai-400 005,

2, The Deouty Collector (Ps&E),
Customs and Central Excise,
Rajkot,

3. The Addl, Collector of Customs,

(preventive) Customs House,

Opp. High Court of Gujarat,

Ahmedabad, s Respondents,
(Advocate 3 Mr., M,S. R0)

Date - | 26. 11.990

s ORAL ORDETR 3

: O.A, No, 541 of 1993 s

PER s HON'BLE MR. V. RADHAKRISHNAN : MEMBER (A)

Neither the applicant nor his counsel, Mr, Yajmik

is present, Mr, Jajnik was not present last time also,

(A.s., Sanghavi) (V. Radhakrishnan)
Member (J) Member (A)

DISMISSED FOR DEFAUIT,




n‘iiiewﬂ@

DATE

Figtag feorat
OFFICE REPORT

W ™ ]

ORDER

20,4 ,2000

12,7.2000

JH) =2t

As t ! Member of
the " availableg

I ijourned
T e R B oo SN

L
/“((m}i

As the Jéarr»ki Mirn;hu/ of
the Rench is notl avajlable,
thwe maller 13 aQjourned

w.. 2c\alec

M
co &
i

Mr.vagnik is absent. The 0ffice
objection héé not vet removed. He is

directed to remove the objection within

—

15 days. &t may be treated as last chan
ce for removing the office objection.
Acdjourn=d to 10,5.2000,

i

(&?‘\l o’:; ogap’fha‘fi)
Menber (.J)

nkk

Mr.Yagnik for ths applicant is not
nresent. Objection to the MA are not vet
removed. The anplicant is directed to
remove objection within fortnight failinc
which registration world be declined,

Adjourred to 14.8,2000,

751 9 1o

(A.s.5anghaxi)
Member (J)

HIFEAAT—F 0 5-— 573 WOZT/AZATAE/ 98— 18-5-99-—1 0,000




oa/541/93

e i

| > gty feoqofy
DATE OFFICE REPORT ORDER
12.1.2000 ; MA/7/2000

. 30,342000

Neither the applicant nor his counsel

is present, Mr.M.S.Rao originally

representated to the respondents says that
he has not been given a copoy of MA.

|Application is dismissed for default.

i

(A .S .Sanghavi)
Memkr (J)

nkk

In view of the call given hy
the Bar Couns;l and Bar Association,
the advoéates have abstained from

work today, hence, adjourned to

30.3.2000.
(A.S. Sanghavi)
Member (J)
Pkn

T™vo weeks time 1is granted for
removing the office objection. Adjourned
to 20.4.2000,

P
(P.C.Kannan)
Member ~ {(J)

TGTTRAT—F 0 5— 573 QS T/AgHE1EE/ 98— 18-5-99—10,000




S 1) 3 .‘

ardra - wratan feeqoft
DATE OFFICE REPORT ORDER ‘
2L .»00 f Mr.Yagnik- is absent. The 0ffice
objection has not yet removed, He is
| directed to remowe the objection within
1 15 days. It may be treated as last chan:
ce for removing the office cbjection,
Adjourned to 10,5.2000,
| (A .S .5anghavi)
Menber (J)
; nkk
As the | her of
$, A the | 2bloy
10 f@‘?“ ! curied
\°; A .
A
12,7.,2000 Mr.Yagnik for th: applieant is not

W/ 22e°

AS the fe2e il nt q
the Hun "0 1y ? 4
M i u rm

/ (w1}
[P S &) \ ﬂ l(‘?

present . Objection to the MA are not yet
removed. The a»plicant is directed to
remove objection within fortnight failix
which registration wo:ld be declined,

Adjourned to 14.8.,2000,

(A.5.8angha 1]
Member (J)

1 nkk

FIMHYAT—H 0 5-— 573 DNTT/AZTF(3/ 98— 18-5-99—10,000
= = ! |



oa/541,/93

gt feoqefy
DATE ** OFFICE REPORT

ORDER

12.4,2000

MA/7/2000

Neither the anplicant nor his eounse

lis present. Mr.M.§.Rao originally
3r@_t_:sres¢a~r1t‘at:esd‘ to the respondents gays tha
.: he has not been giwven a cony of MA.
;ﬁhpplication is dismissed for default,

(A.3S8anghavi)
Memir (J)

nkk

In view of the call give‘n by
the Bar Counsel and Bar Association,
rhe advocates have absta ined from
work today, hence, adjour'ned to

30.3020000

(.8, Sanghavi)
Member (J)

Pkn

Twe weeks time is grantsd for
removing the office cbjection. Adfocurned
to 20,4.2000, | -

(P.C.Kannan)-
Mermber (J)

nkk

TIHTSATT—F 0 5— 573 WIQET/oAgA2rad/98—18-5-99—10,000



, oa/511

b S Frataa foogol ; qIRW
ATE OFFICE REPORT .- ORDER
204942000 : | MAST/69/2000

Mr.M.s.Ra0, cbunsel for the respon-
dents 1is present., Last time i.e. on
19/7/2000, direction was given to
remove the objection failing which
registration wouldj;;clined. Till today
the applicant has not removelthe office
objection. Registration declined »

Pr

fhe s O

(P.C JKannan)
Member (J)

nkk

ANAHRAT—H 0 5—— 573 F10ZT/AZHAE/ 98— 18-5-99-—10,000




/8541

T
A Frater feeqafy .  amRw
5 TE OFFICE REPORT ORDER
204942000 MAST /55 /2000

ML .3 .Ra0, coungel for the respona
dents is »oresent. Last time i.e. on
19/7/2000, direction was given to
remove the objection failing which |
registration woul8 declined. Till todas

the app ccant has not remove the office

i " obhjection. Registration decline.

(P.CJKannan)
Memmer (J)

XA AT—Fo 5-— 573 HYQSV/aga41413/ 98— 18-5-99—10,000



